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IN THE CENTRAL ADMINIS&RATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

———

@RIGI&AL-APPLIGATIQN«NG=583-9Fn1997

PATE-OF-ORBER:11th-July, -1997

.+ APPLICANT
AND

T. The Directof,S.V.P.N.P.Academy,

Govt.of India,Min.of Home Affairs,
Hyderabad.

2y The Joint Director,(Admn.),

SVYPNP Academy,Sivarampalli,
Hyderabad.

SVNP Academy,Sivarampalli,

\ The Dy.Director (Admn.},
\ Hyderabad. .. Respondents.

CO?NSEL FOR THE APPLICANT: Mr.K.Venkateswarlu

COUNSEL FOR THE RESPONDENTS:Mr.V.RAJESWARA RAO, ADDL.CGSC

CORAM:
|

HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER (ADMN_{/<%

HON\BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)ﬂR//
W
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90 days.

he was earlier working.

is services as Safai Karmachari.
ﬂs still working on NMR basis.
in support of this claim.

retained in service

spondents for reqularisation of his services.

| J.DL-J‘ l,

-2-

ORBER

ORAL ORDER (PER HON. SHRI H.RAJENDRA PRASAD : MEMBER (ADMN.)

Heard Mr.K.Venkateswarlu,

applicant and Mr.V.Rajeswara Rao,

respondents,

2.
Karmachari/Constable on adhoc basis from 1988.

is being given recurring successive appointment§ for a period of

His services were finally terminated on 5-4-97 on a

regular candidate having been appointed against the post in which

It is also submitted by Mr.V.Rajeswara

Rao that the post of Cook, in which the services of the applicant

bre said to have been

utlised, was reserved for ST and the
andidate belonging to that community was duly selected and hence

he applicant cannot have any claim against the said post.

His prayer in the present OA is for reqularisatin of

The applicant claims that he
He has not produced any document
His claim is that the official mnay be

in terms of last appointment order. The

epresentation said to have been submitted by the applicant on

: t
-5-94 (Annexure-6 to the OA) has become obsgééét. Hence the

plicant may submit a fresh representation within 30 days to the

The resspondents

Yy examine his request as per rules and dispose of the same

thin 30 days of the date of receipt of such Eepresentation, if

received in their cffice.

Thus, the OA is disposed of. No costs.

(H.RAJENQRA PRASAD) .
W\ \HEPBER (JUDL.) MEMBER ~ ( ADMN. )

bated—tThe l1lth July, 1997.

(Dictated in the Open Court)
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Depulyy Quackieh (@),

learned counsel for the

learned counsel for the

The applicant claims that he has been working as Safai

He says that he




| O.A.583/97.
‘l To

lll. The Director, S, V.P.N.P.Academy,

l Govt.of India, Min,of Home Affairs,

ll Hyder abad. :

[

ll2. The Joint Directox(Admn.)

i S.V.P,N,P.Academy, Sivarampalli,

, | Hyderabad. :

. }3. The Deputy Director{(Admn.) ,

| ll S.V.N,P.Reademy, Sivarampalli, Hyderabad.
|
4

+ Ote copy to Mr.K,Venkateswarlu, Advocate, CA®. Hyd.
5‘1. One copy to Mr.V.Rajeswar Rao,

Addl .CGSC,CAT, Hyd,
6. One copy to HHRP,M(A) CAT.Hyd.
|

‘J'lI One copy to D,R,(A) CAT.Hyd.

| ' illl
8 .l\ One spare copy. : ‘ |
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‘ IYPEL B CEECKEL - BY
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IN THL CENTRAL ANT NISTR:TIVE TRIBUNAL
HYLERABAL BENCH AT HYLZERABAL

i
THE HUN'bLE MR, JUS ICE

THE HOW'BLE MR.H. RAJENDRA PRASAL:M(Z)
Sha dotble my. . S wa«mwaﬂ' "LQ
-

@
Dated: “ - 7 -1997 , l.

1

ORDER/J’UDSMENT-_; :

1\4.22-../R.,z-xil./c.za.l\?r'oT :
| _ | , 1in
| o.amo. 583000

‘T.A.No, (w.p. )

Acdmitted and Interlm dlrectlons
Issued|.
Allowéd : P

Disposed of with ‘Cirections
v - ——-—__;\‘ ot

Dismisseq,

Dismissed as withdrawn
Dismilssec for default,

Orderkd/Re jecteq,

No orﬁer 28 to costg,
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